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Before the Hon’ble National Green Tribunal
Eastern Zone Bench at Kolkata
MEMORANDUM OF APPLICATION

[ Under Section 18(1) read with Sections 14 & 15 and under

Section 18(2) of the National Green Tribunal Act, 2010 ]

Original Application No. ......... 12025/EZ

IN THE MATTER OF :

Sibnath Chakraborty, son of Late
Sachindranath Chakraborty, resident
of 258/1, Sarat Chatterjee Road, P.S.

— Chatterjeehat, District — Howrah,
West Bengal, PIN - 711 102.

............ Applicant

-VERSUS-

1. The State of West Bengal
service  through the  Chief

/()‘rld’f\/\\ Secretary, Government of West

S0 N :

/%/ N\ Bengal  having  office  at
e /LAXMIKANY A DS\ NABANNA (13th Floor), 325,
ot ""JRAHDAW‘;P | il

Q\o Rec 4o - 801200z § = Sarat Chatterjee Road, Shibpur,

Howrah — 711 102.

Email : cs-westbengal@nic.in




2. Department of Environment,
Government of West Bengal
service through its Additional
Chief Secretary, having office at
PRANISAMPAD BHAWAN,
Block : L B-II (5th Floor), Salt
Lake, Sector-III, Bidhannagar,
Kolkata - 700 106. Email

acsenvwb@gmail.com

3, West  Bengal  Pollution
Control Board service through its
Member Secretary having office at
PARIBESH BHAWAN, 10A,
Block-LA, Sector-111, Salt Lake
City, Kolkata - 700 106. Email:
ms.wbpcb-wb@bangla.gov.in

4. The Principal Secretary,
Department of Fisheries,
Government of West Bengal,
having office at BENFISH
TOWER, 31-GN Block, Sector-V,
Salt Lake, Kolkata —700091. Email
: prsecy.fisheries@gmail.com

5. The District Magistrate,

Howrah having office at New

Collectorate Building, 7, Rishi




Bankim Chandra Road, Howrah -
711 101.

Email: dmhowrahwb@gmail.com

6. The Additional District
Magistrate (Land Reforms) and the
District Land and Land Reforms
Officer, Howrah having office at
12, Nityadhan Mukherjee Road,
Howrah — 711 101. Email :
dllrohowrah2017 @gmail.com

7. The Commissioner, Howrah
Municipal Corporation and the
Competent Authority under the
West Bengal Inland Fisheries Act,
1984 having office at 4, M. G.
Road, Howrah — 711 101. Email :

commissioner.howrah@gmail.com

8. The Officer-in-Charge, Town
Survey Unit having office at 3,
Kartick Dutta Road, Howrah-711
101. Email:

townsurveyunithowrah@gmail.com

9. The Inspector-in-Charge,
Chatterjeehat Police Station having
office at 749, Sarat Chatterjee
Road, Howrah — 711 104. Email :

chatterjeehatps@gmail.com.
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10. Arundhati Chatterjee Paul
Chowdhury, daughter of Late
Biswanath Chatterjee resident of
318, Circular Road, P.O. Shibpur,
Howrah - 711 102.

11.  Ashish Chatterjee son of
Late Haribhola Chatterjee resident
of 229, Sarat Chatterjee Road, P.O.
Shibpur. Howrah — 711 102.

12.  Samir Hazra son of Late
Kanai Lal Hazra resident of 253/3,
Sarat Chatterjee Road, P.O.
Shibpur, Howrah — 711 102.

13. Smriti Hazra wife of Late
Nemai Chandra Hazra resident of
253/3, Sarat Chatterjee Road, P.O.
Shibpur, Howrah — 711 102.

14. Soumyadeb Sett son of Late
Madan Mohan Sett resident of
159/1, Sarat Chatterjee Road, P.S.
Chatterjeehat, Howrah — 711 104.
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TO

THE HON’BLE CHAIRMAN AND HIS COMPANION
MEMBERS OF THE NATIONAL GREEN TRIBUNAL.

Synopsis

HUMBLE APPLICATION SUBMITTED BY THE APPLICANT
ABOVE NAMED

The Applicant is a citizen of India. Instant application has been
filed by the Applicant against dumping of garbage, and desperate
attempt to fill up a huge water body / pond admeasuring about 14
Cottahs at holding No. 253, Sarat Chatterjee Road (Formerly : 325,
Circular Road), P.S. — Chatterjeehat erstwhile Shibpur, Howrah -
711 102 (Ward no. 38) and recorded in R.S. Plot nos. 89, 90 and
118 (L.R. Plot nos. 85, 100 and 143), Mouza - Shibpur, Sheet No.
85, JL No. 1. The impugned pond is located near the State
Secretariat, “Nabanna”. The Applicant along with other residents
of the area lodged numerous complaints with the concerned state
authorities. Yet, the authorities failed to take any stern step against
the polluters. The Respondent Nos. 10 to 14 hereinabove, the co-
owners of the pond, are close to fill up the pond completely. The
owners are steadily dumping garbage and earth into the pond
aiming at filling the pond / water body entirely. A portion of the
said pond has already been encroached / filled up by the co-

owners.

It is submitted that the present Application has been made seeking

for appropriate directions to stop all dumping of garbage and e

upon the pond illegally, and a direction seeking imh

restoration of the pond in its original size and character.




Sheer inaction as stated hereinabove of the Respondent Authorities

has resulted in devastation of the ecology of the impugned pond. In

spite of complaints to the state administrative authorities, no

effective steps were taken by the Respondent Authorities, and

finding no alternative, the Applicant was compelled to approach

this Hon’ble Tribunal for justice.

List of Dates

23/05/2022

Mass Petition was submitted by local residents to the

authorities

25/07/2022

Reminder to Mass Petition was submitted by local

residents to the authorities.

26/09/2022
29/09/2022

Representation on behalf of the Applicant and a

corrigendum letter was submitted to the authorities.

15/10/2022

Letter was sent from Assistant Engineer (Survey)

HMC to 7 nos. recorded owners/occupiers of pond |

directing them to clean the entire water body and

remove all the weeds.

15/10/2022

Letter was sent from Executive Engineer (Survey),
HM.C. to the Officer-in-Charge, Town Survey Unit

requesting to ensure demarcation of the area of the

water body and to provide the details of present

owner/owners.

19/01/2023

Representation on behalf of the Applicant was

submitted to the authorities.

| 06/06/2023

The Applicant lodg—ed_ c—b'fri'pléi—rit with the authorities.

14/03/2024

The Applicant lodged complaint with the author 5@ "

18/12/2024

The Applicant lodged complamt with the aut%rm;s




FACTS IN BRIEF

MOST RESPECTFULLY SHEWETH :

L

That the Applicant is a citizen of India and resides at the
address mentioned in the cause title herein above. The
Applicant is filing the instant application under Section 14
and 15 read with Section 18 of the National Green Tribunal
Act, 2010.

That the Respondent no. 1 is the State of West Bengal. The
Respondent no. 2 herein is responsible for preservation of
environment and ecology in State. The Respondent no. 3
herein is the regulatory authority for implementation of the
Water (Prevention and Control of Pollution) Act, 1974, the
Air (Prevention and Control of Pollution) Act, 1981, the
Environment (Protection) Act, 1986 and the Rules made
thereunder. The Respondent no. 4 enforces fisheries related
laws and policies like the West Bengal Inland Fisheries Act.
The Respondent no. 5 is the head of District Administration.
The Respondent no. 6 is the District Land and Land Reforms
Officer, Howrah. The Respondent no. 7 is the head of the
local civic body and the ex-officio Competent Authority
under the West Bengal Inland Fisheries Act, 1984. The
Respondent no. 8 is the head of the local police station. The
Respondent no. 9 is the head of the Town Survey Unit.

That the recorded owners of the pond are as follows :
(1) Late Biswanath Chatterjee ;
(1) Late Haribhola Chatterjee ;

(ii1) Late Kanai Lal Hazra ;
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(iv) Late Nemai Chandra Hazra ;
(v) Late Madan Mohan Sett ;
(vi) Shri Dipak Krishna Dhara ;
(vii) Smt. Sabita Mukherjee.

Serial (i) to (v) are deceased, the legal heirs of serial nos. (i)
to (v) are impleaded as Respondent nos. 10 to 14
respectively. Details or whereabouts of other two recorded
owners of the pond i.e. Shri Dipak Krishna Dhara and Smt.
Sabita Mukherjee are not available with the Applicant.

The Respondent Nos. 10 to 14 i.e. the co-owners of a large
pond / water body, admeasuring about 14 Cottahs have been
filling the said pond comprised in H.M.C. holding no. 253,
Sarat Chatterjee Road (Formerly : 325, Circular Road), P.S.
- Chatterjeehat erstwhile Shibpur, Howrah — 711 102 (Ward
No. 38) and recorded in R.S. Plot nos. 89, 90 and 118 (L.R.
Plot nos. 85, 100 and 143), Mouza — Shibpur, Sheet No. 85,
JL No. 1.

That the Applicant is filing this Application against
encroachment of a pond / water body located at 253, Sarat
Chatterjee Road, P.S. - Chatterjeehat, Howrah — 711 102
(Ward no. 38), and against continuous dumping of garbage
and earth into it aiming to steadily fill the pond by violating

the environment norms and rules.

Your Applicant states that the said pond is recorded as

“Pukur” in the land records admeasuring about 14 Cottahs.

Photocopies of the current land records obtained online

are annexed herewith and collectively marked as ‘P-1°.
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Your Applicant states that the impugned pond was originally
used for fisheries. Tonnes of fish happened to be harvested

in the impugned pond few years ago.

Your Applicant states that the impugned pond is located at a
stone throw distance from ‘Nabanna’ (State Secretariat).
However, after shifting of the state head quarters to
‘Nabanna’ sometime in the year 2013, real estate developers

are eyeing to get hold of the pond, like several other

properties, and to convert it into a housing complex.

Your Applicant states that the pond remained healthy till the
year 2021. In the month of April, 2022 the co-owners of the
pond and their agents started dumping debris into the
southern portion of the impugned pond and encroached a
portion of the said pond. Your Applicant along with other
residents of the locality lodged several verbal and written
complaints / mass petitions with the state administrative
authorities, as a result of which land sharks could not

proceed with their illegal acts.

Photocopies of the mass petitions by local citizens are
annexed herewith and collectively marked by the letter and
figure ‘P-2’.

Your Applicant states that the Applicant through his
Learned Advocate made representation vide letter dated
26.09.2022 along with a corrigendum letter dated

29.09.2022 with the Competent Authority under the West

/_CA—‘"":\_\
Bengal Inland Fisheries Act, 1984 and oﬁ{’)&{uﬁ%

: g i

attempts to fill up the impugned pond. / -
/e /LAXUIKANTA DAS\
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Photocopies of the said letters are annexed herewith
and collectively marked by the letter and figure ‘P-3".

Your Applicant states that in October, 2022 Howrah
Municipal Corporation installed cautionary boards in the
vicinity of pond stating therein that any damage to the pond
will draw penal actions and issued letters dated 15.10.2022
to the recorded owners of the pond to clean the said pond.

The Howrah Municipal Corporation vide letter dated
15.10.2022 also requested the Officer-in-Charge, Town

Survey Unit, Howrah i.e. Respondent no. 8 herein to ensure
demarcation of the area of the waterbody and to provide the

details of the present owner/owners.

Some photographs of the pond, photographs
cautionary boards displayed in October, 2022 and copies of
the letters are annexed herewith and collectively marked by

the letter and figure ‘P-4°.

That due to cautionary boards displayed by Howrah
Municipal Corporation, the pond owners also caused
cleaning of the impugned pond. The pond remained

somewhat clean for few months.

Your Applicant states that again since January, 2023 the
land owners and/or other unknown persons started dumping
debris into the impugned pond after dismantling all

cautionary boards.

Learned Advocate vide letter dated 19.01.2023 ag

representation with the state authorities, inter alia, 1 1 "g' i

AXMIKANTA DAS\ X
Méﬁh 5}“‘3”‘x -
AGARA <b
3\ ' ? il

them to take necessary actions.
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A photocopy of the said letter is annexed herewith and
marked by the letter and figure ‘P-5°

Your Applicant yet again vide letter dated 06.06.2023 made
representation with the state authorities narrating therein
how some unidentified persons have started dumping
garbage and earth into the said pond, and requested the
Commissioner, Howrah Municipal Corporation and ex-

officio Competent Authority under the West Bengal Inland

Fisheries Act, 1984 to take over possession and control of

the said water body/pond.

A photocopy of the said letter is annexed herewith and

marked by the letter and figure ‘P-6’.

The pond was again cleaned by the authorities and/or the
owners of the pond shortly thereafter. However, suddenly
from 06.03.2024 some miscreants restarted dumping earth
and garbage during the wee hours causing massive damage
to the pond. Your Applicant again lodged a complaint with
the authorities vide letter dated 14.03.2024.

A photocopy of the said complaint is annexed

herewith and marked by the letter and figure ‘P-7’.

Your Applicant states that in pursuance to the complaint of
your Applicant, the pond was again cleaned up by H.M.C.
and cautionary banner was put up. Curiously, however, since

25.11.2024 miscreants are, again, dumping garbage into the

—

g e
pond. Your Applicant again lodged a complaint vgﬂh@@ A IIP}\

Y/ S

Municipal Corporation vide letter dated 18.12.20@:@1@ to, ,g 0 201/ &I ¥
% /
W
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19.

20.
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apathy shown in identifying the wrongdoers, and staying
hands against such wrongdoers it has become rule of the city
Howrah that the wrongdoers are left scot-free in repetitive
occasions at the cost of the civic body of the city vis-a-vis

the tax payers.

A photocopy of the said complaint and photograph of
the cautionary banner are annexed herewith and collectively

marked by the letter and figure ‘P-8’.

That the ecology of the pond is deteriorating steadily in spite
of numerous complaints and intervention of the authorities.
The ecology of the pond is devastated. The owners of the
pond are attempting to turn the pond into solid land by

destructing its ecology and dumping earth and debris into it.

Present photographs of the pond as captured on
12.04.2025 are annexed herewith and marked by the letter
and figure ‘P-9’.

That the West Bengal Inland Fisheries Act, 1984 empowers
the Competent Authority to take over possession and control
of any pond facing similar threat. The Commissioner,
Howrah Municipal Corporation is the competent authority
under the said Act. However, he did not incline to exert its
statutory authority by taking over possession and control of

-~

the impugned pond without fear and pressure. 7 /-:\f‘: 1A

oo™

W

That in spite of numerous complaints to the g/ompetent ANi#

Authority and being aware, and acknowledgmg the
devastation of the ecology of the pond, the ch@pe{ent

NS

v o0

Authority chose to sit tight over the issue and did not\%,mgﬁ_

to act in accordance with the essence of the West Bengal
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Inland Fisheries Act, 1984 by not taking over control and

possession of the pond.

That there are many other water bodies in and around the
said pond. However, by now many of them have already
been filled up and the remaining ones are under similar
threat due to the exponential expansion of real-estate
projects in the area including due to sheer inaction of the

statutory authorities who are empowered to deal with

matters related to the environment and pollution.

That the owners of the said pond are desperately trying to
fill up the large pond comprised in municipal holding no.
253, Sarat Chatterjee Road (Formerly : 325, Circular Road),
P.S. — Chatterjeehat erstwhile Shibpur, Howrah — 711 102
(Ward No. 38) and recorded in Mouza - Shibpur, Sheet No.
85. Some portion of the pond has already been encroached
from its southern side by illegally changing the nature &
character of that portion to ‘land’ after obtaining mutation
from H.M.C. wrongfully as 253/3 and 253/4, Sarat
Chatterjee Road, a multi-storied building alongwith a garage

have been constructed on the said portion.

That the ecology of the area is devastated due to continuous

dumping of waste and other debris into the said pond by the

Private Respondents. \x@ J‘,

%m DAS\ e
SADAR pd
of the pond is being done near the State Secretarlat .“] 2 42‘ / g ”/

08 2027

v
/”%;;() /

water body is unstoppable near the State Secretartat;tﬂéﬁ‘ =S

That most alarming is the fact that the illegal eéc?oachme

‘Nabanna’. If such illegal act of filling and encroachrgent of

s SRR

what will be the fate of other water bodies located far away

from the Secretariat.
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Your Applicant states that the Statutory Authoritics
entrusted with the duty to prevent filling of water bodies
must monitor and take actions where they find any breach of
the law. In the present case, however, it is observed that the
authorities did not take any stern legal steps as a result of
which the environment is being plundered thereat. Your

Applicant wonders that there is barely any coordination

among the statutory authorities in the State.

Your Applicant states that filling of water area is barred by
law which clearly puts a restriction on filling of any water
area in part or full including embankment or naturally or
artificially depressed land holding with a view to convert it
into solid land for the purpose of construction of any

building thereupon or for any other purpose.

Your Applicant states that the impugned pond is being filled
up and numerous other water bodies in the adjoining areas
are also being filled up by greedy promoters thereby

damaging the ecology of the entire area as a whole.

That it is quite unclear what forbids the Department of
Environment, Government of West Bengal from
implementing environmental norms and taking actions
against wilful and desperate violators of such norms. If the
Department of Environment, Government of West Bengal

will continue to show a lackadaisical approach towards

encroached and filled up by land sharks and real estate

mafias often coupled with severe threats to complainants

being identified to the flouters by the functionégie_s of state
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authorities. This tantamount to direct threat and challenge to

the wishes of law makers of the country.

The Hon’ble Supreme Court of India has extended the scope
of Article 21 of the Constitution of India by declaring the
right to a decent living and clean environment as a
Fundamental Right. The framers of the Constitution even
prescribed duty upon the citizens to make every effort to

keep the environment clean and to protect its forests, rivers,

water-bodies, and to have compassion for the living
creatures. That is the constitutional scheme in relation to the
protection of the environment with particular reference to

rivers and water-bodies.

Appropriate directions of varied dimensions and of serious
consequences in accordance with the law are required to be
passed by this Hon’ble Tribunal to protect the pond situated
at 253, Sarat Chatterjee Road (Formerly : 325, Circular
Road), P.S. — Chatterjechat erstwhile Shibpur, Howrah —
711 102 (Ward No. 38) and such other or further orders to
penalize the polluters, and restore the pond to its original

status in terms of water quality, purity and its bio-diversity.

It can hardly be disputed that a major part of the State of
West Bengal is eco-sensitive and geologically fragile.
Indiscriminate, unauthorised constructions in guise of

development will be opposed to the geographical and

ecological characteristics of the State, particularly when -

such construction activities, projects and developments are
/

carried out in areas which are ecologically sensitivel Such

development would be completely opposed to the exi)ected

norms of ‘Sustainable Development’ which finds a statutory

N

“ANTADAS
“ SADAR
2012002
20 ZQ/

WEbf// 2




32.

33,

34,

18

expression in the provisions of Section 20 of the National
Green Tribunal Act, 2010. Every area has to be developed
keeping in mind the limitation expressed by nature itself,
and environmental and ecological status of that area. In the
city and its suburbs, healthy abundant water bodies are the
backbone of healthy ecosystem services. They also provide
productive livelihood resources. The water bodies
throughout the state are being filled up rapidly and
desperately. Therefore, there should be a priority to conserve

and protect the water bodies, reinforce their ecosystem

services and ecology of the entire state.

It is submitted that the conducts of the Respondent
Authorities are contrary to every environmental legislation
and principles of environmental protection. In spite of
issuing directions and getting knowledge about further
damages being done to the nature by the Private
Respondents, the authorities chose to sit tight over the issue

for their own reasons that have become order of the day.

It is submitted that due to rapid growth of the district and
population explosion, the water bodies in the area are getting
highly deteriorated in every respect. Excessive construction
activities by filling water bodies particularly in developing
areas are causing huge damage to the environment. Rampant
discharge of toxic sewage and construction debris into the

water bodies is further deteriorating the environment.

It is submitted that the Respondents are oblivious to t
that rampant vanishing of water bodies is a grave

hygiene concern.

HOWRAK SADAR
Reae No - 6012002

Sxpry ugte 9508 2027
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35. It is submitted that due to aforesaid illegal activities of the
Private Respondents, the impugned pond is turning toxic due
to continuous encroachments and pollution. It will render to

be unfit to support any life form.

36. It is submitted that despite repeated complaints, the ecology
of the pond is being devastated. The Respondent Authorities

have miserably failed in performing their duties.

37. It is submitted that the detrimental effects of the filling of
ponds/water bodies and constructions thereupon is a grave

concern which needs no elaboration.

38. The Respondents are in violation of several environmental
laws and norms so far as the manner in which the
pond/water body at 253, Sarat Chatterjee Road (Formerly :
325, Circular Road), P.S. — Chatterjeehat erstwhile Shibpur,
Howrah — 711 102 (Ward No. 38), is concerned.

39. That the Applicant having felt it necessary to protect the
environment, ecology of the impugned pond / water body,
which is being filled by the Private Respondents. Therefore,
your Applicant begs to move the present application on the

following amongst other grounds :

GROUNDS

A. For that the Respondent Nos. 10 to 14 have knowingly

devastated the ecology of the area by way of encroaching the pond

situated at 253, Sarat Chatterjee Road (Formerly : 325 ircular
Road), P.S. — Chatterjeehat erstwhile Shibpur, H gﬁi«ﬂl\@ j_«
(Ward No. 38). e /1, &Y&A!KANW DAS\ A
(‘9- e 1 SADAR
W 1 0 o - 8012002 | <)
lnf i wgle 9508 2027 QCI

‘r‘)z\'v\ = crt @Qy
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B.  For that the Applicant has enough evidence to prove the
devastation of the impugned water body caused by Private

Respondents.

C.  For that the Applicant has drawn the attention of the
concerned government authorities on several occasions vide letters
to awaken their conscience, which are enclosed herewith for kind

consideration of this Hon’ble Tribunal.

D.  For that the government authorities ought to have taken stern
legal actions against the perpetrators behind the illegal

encroachment of the impugned pond / water body.

E.  For that the Respondent Authorities have a duty under the
law to restore the impugned pond to its natural state and maintain

the pond free from any concrete/cemented structures and

contamination.

F.  For that the failure of the Respondent Authorities to perform
their duties has resulted in the present predicament and violation of

several environmental laws.

G. For that the Respondent Authorities ought to have

considered that filling of any water body is against environmental

laws.

H. For that the Respondent Authorities ought to have prevented

the wrong-doers from causing damage to the impugned pond.

L. For that the Respondent Authorities ought to have taken
stern lawful steps against the perpetrators to prevent the ecol ogytrﬁaz\
the entire area and impugned pond from devastation and steps to 43 f-«
prevent construction and/or demolish concrete structures already

made over it with due process of law.
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J. For that the Respondent Authorities ought to have been
more vigilant in monitoring the activities in and around water

bodies, and not sitting tight even after receiving information of

violations.

K.  For that the Respondents ought to have maintained the
ecology of the impugned pond intact in its original nature, size,

form and character to ensure healthy quality of water.

L.  For that the failure of the Respondents is violative of several
environmental laws. It is also against the concept of sustainable

development.

M.  For that Section 18(1) read with Sections 14 & 15 of the
National Green Tribunal Act, 2010, the Hon’ble Tribunal has

ample jurisdiction to adjudicate this matter.

N.  For that under Section 18(2) of the National Green Tribunal
Act, 2010, your Applicant is competent to file this Application
before the Hon’ble Tribunal.

LIMITATION :

The Applicant declares that as per the National Green Tribunal
Act, 2010, this Application is well within the prescribed time since
there is continuous cause of action. The last cause of action arose
on 25.11.2024 when the Applicant noticed that garbage is dumped

into the said pond/water body and lodged a complaint with the

continuously.
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INTERIM RELIEF :

Pending disposal of the Application, the Applicant prays that this
Hon’ble Tribunal may be pleased to :

A.  Constitute a committee comprising of offictals from West
Bengal Pollution Control Board, Howrah Municipal Corporation,
Department of Environment, Government of West Bengal and the
District Administration to visit the site in question and submit a
report before this Hon’ble Tribunal with remedial measures for
restoring the damages already caused to the impugned pond/water
body located at 253, Sarat Chatterjee Road (Formerly : 325,
Circular Road), P.S. — Chatterjeehat erstwhile Shibpur, Howrah —
711 102 (Ward No. 38) and recorded in R.S. Plot nos. 89, 90 and
118 (L.R. Plot nos. 85, 100 and 143), Mouza — Shibpur, Sheet No.
85,JL No. 1.;

B.  Direct the Respondents to immediately clean and remove all
encroachments from the pond at 253, Sarat Chatterjee Road
(Formerly : 325, Circular Road), P.S. — Chatterjeehat erstwhile
Shibpur, Howrah ~ 711 102 (Ward No. 38) and recorded in R.S.
Plot nos. 89, 90 and 118 (L.R. Plot nos. 85, 100 and 143), Mouza -
Shibpur, Sheet No. 85, JL. No. 1.

C. Direct the Respondents not to permit dumping of

construction debris or any kind of wastes into the impugned pond.

D. And pass any such further order or orders as this Hon’ble
Tribunal may deem fit, proper and necessary upon considering the

facts and circumstances of the case.
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PRAYER

For the reasons stated above, it is humbly prayed that this Hon’ble

Tribunal may be pleased to :

A.  Admit the Application and issue notice upon the Respondent

Authorities ;

B.  Direct the Respondent Authorities to safeguard the

impugned pond from any contamination or pollution ;

C.  Direct the Respondents to immediately clean and remove all
encroachments from the impugned pond located at 253, Sarat
Chatterjee Road (Formerly : 325, Circular Road), P.S.
Chatterjeehat erstwhile Shibpur, Howrah-711 102 (Ward No. 38)
and recorded in R.S. Plot nos. 89, 90 and 118 (L.R. Plot nos. 85,
100 and 143), Mouza — Shibpur, Sheet No. 85, JL. No. 1 ;

D. Impose exemplary penalty upon the perpetrators in regards

to the concept of “Polluter pays Principal” ;

E. Direct the Respondent Authorities to take all necessary steps
to ensure that the ecology of the impugned pond is restored and

healthy quality of water is maintained ;

F.  Direct the Competent Authority under West Bengal Inland
Fisheries Act, 1984 to take over management and control of the

impugned pond w/s 8 of the said Act ;

G. Issue an order to constitute a high level committee to
monitor the restoration of the said water body / pond with its actual

arca and submit periodical reports to this Hon’ble Tribunal ;

H.  And pass any such further order or orders as this Hon’ble
Tribunal may deem fit, proper and necessary upon considering the

facts and circumstances of the case.
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VERIFICATION

I, Sibnath Chakraborty, son of Late Sachindranath Chakraborty,
aged about 64 years, residing at 258/1, Sarat Chatterjee Road, P.S.
— Chatterjeehat, District — Howrah, West Bengal, PIN — 711 102,
state that I am the Applicant of this Application. I do hereby verify
the contents of paragraphs no. 1 to 18 and the rest are true to the
best of my knowledge, and are my humble prayers before your

Lordship and I have not suppressed any material facts herein.

Date: 16/04/2025

Place: Howrah QAW‘JZ’@%@ ? -

Applicant
VQM‘{\‘J by ra’,

Before the N ; Iy S b
. go:rt:hry PN rRIDAVIT flnaxfseofecns

I, Sibnath Chakraborty, son of Late Sachindranath Chakraborty,
aged about 64 years, residing at 258/1, Sarat Chatterjee Road, P.S.
— Chatterjeehat, District — Howrah, West Bengal, PIN — 711 102,
state that I am the Applicant of this Application and I am well
conversant with the facts and circumstances of the instant Original
Application and I am competent to swear and affirm this Affidavit.
I do hereby verify the contents of paragraphs no. 1 to 18 and the
—‘\rest are true to the best of my knowledge, and are my humble

A@r ers before your Lordship and I have not suppressed any

/ S /1 Avran,
I~/ o -f_"‘_fAi\fm DA a{g ial facts herein.
7 SA0aR
U/2007
8 ’927 Q;C /
Q)}lfe 16/04/2025 m
Place: Howrah Applicant j /
dl b*a s
f\ SOUEMNLY AFFIRMED &

)v\q”er\"a"" L FS&'&"RW \TE
Place Judges’ Comrt  “ |9\ O~ QB

Howrah - 711191 m,‘:‘;‘:‘;‘.ﬁ;&”
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RECYIVED
To o v > 'L ()
CONTAING Nu i vt Dated : 2305 2022
1. The District Magistrate, Howrah 1 /9
“New Collectorate Building’ i A SR 4" :
7. Rishi Bankim Chandra Road 4 :B?/
Howrah — 711 101 STRICY MAGISIRATE
Phone No, : 2638-1826. :“9\”““
” < 3y

r Yy a
2. The AD.M.&D.L. & LR.O., Howrah REC =
12, Nityadhan Mukherjee Road \JJ ' Elvep
Howrah - 711 101 X

Phone No, : 2641-2749

3. ;f_'he Ofgcer-m-Charge FCTW’ l) o /_)(212
own Survey Unit 33 . X
dl i S v 097_\/(—)(

3, Kartick Dutta Road
Howrah - 711 101 TOWN SURVEY UNIT

muﬁi_& Contents Not Veritiod

4, The Commissioner
Howrah Municipal Corporation
4, Mahatma Gandhi Road
Howrah - 711 101

5. The Public Grievance Cell !
West Bengal Pollution Control Board e Ty
“Paribesh Bhawan” e
10A, Block-LA, Sector-Ili, Sait Lake City
Kolkata — 700 106

\6/40 Commissioner of Police, Howrah
28, Nityadhan Mukherjee Road
Howrah — 711 101 S
Phone No. : 2641-2626

Respected Sir / Madam,

Sub : Complaint against filling up of a Pond/Tank and unauthorized conversion of the
02 said Waterbody in the Holding No. 253, Sarat Chatterjee Road (Formerly : 325,
41 Circular Road). PS. cmnerieahat Howrah-=711 102 (Ward No. 38) adjacent

This is an endeavor to draw your kind attention to the fact that a full-fledged Pond/Tank (Photo-copy
of Plan showing the Land & Tank is enclosed) admeasuring about-104 Cottahs area of established
utility to the neighbourhood, since more than 3 decades, jsbei :

said Pond/Tank is located at Holding No. 253, Sarat Chatfe
Sheet No. 85, Daag Nos. 85, 100 and 143, Mouja/<<Sh
Howrah-711 102 (Porcha enclosed). It may also be fentiorie
is a listed Pond/Tank in all Government / Mumcipalﬁqgnr&s.

: iy Qi\“ mDAW

jow Chatterjeehat),

\ﬁ\ ogd N §9207 ) S Contd..
e\ ity Ote Yuler T g
i, Y
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(2)

Newspaper feature in "Ei Samay” elaborated the utter negligence of the civic authority in cleaning
and maintenance of this Pond/Tank in its 24th September, 2018 Edition (copy enclosed). This is o
notify you that, we had left no stone unturned to draw attention of the Administrative Authorities vide
letters dt. 04.08.2021, 16.08.2021 & 27.09.2021 (copies enclosed), the Officer-in-Charge, Town
Survey Unit vide RT! Reply dt. 04.01.2019 (copy enclosed), the ADM (LR) & DL & LRO vide RTI 1*
Appeal correspondences dt. 15.12.2018 (copy enclosed), the SPIO, Sub-Divisional Land & Land
Reforms Office vide RTI Application dt. 06.09.2018 (copy enclosed), Howrah Municipal Corporation
vide RTI correspondences dt. 22.06.2018 (copy enciosed), the Assistant Engineer, Borough-VI vide
letter dt. 24.08.2015 (copy enclosed) and many other authorities. But now, it appears that our plea fell
into deaf ears and no action had been initiated so far to compel the miscreants to refrain from their

attempts to fill-up the Waterbody. This inaction has inseminated further enthusiasm to allure anti-
socials in the vicinity.

It will not be out of place to mention here that the West Bengal Pollution Control Board, vide their
letter no. 969 - PG/D/03/2020 dated 30.10.2021 (copy enclosed), had already directed the
Commissioner of Howrah Municipal Corporation for taking necessary action in this regard but the
HMC authority was averse to respond ill date, which please note.

it is relevant to bring up here that a portion of the said Pond/Tank has aiready been converted to land
most illegally from its southern side and after obtaining mutation wrongfully as 253/4, Sarat
Chatterjee Road, a multistoried building alongwith a garage have been constructed on the said
portion, which is evident from the aforesaid journalist's report in “Ei Samay" and also evident from the
said WBPCB letter.

In view of the aforesaid developments, for the sake of ecological balance in the area. for fire safety
requirements and to protect the law of the land, we, the inhabitants of Ward No. 38, earnestly request
to all of you to take immediate harsh action to save the rapidly disappearing aquatic landscape and
the aquatic flora and fauna therein, for which we shall ever remain grateful to you.

Thanking you,
Yours faithfuily,

Encl ; As above

f‘/: The Officer-in-Charge Q , w

Chatterjeehat Palice Station Shyamal Dutta 2/ 0 o e,
749, Sarat Chatterjee Road R/o. 257/1, Sarat Chattefjee Road, How-2.
Howrah - 711 104 : J
hone No, : 2667-20 M%Pkuﬂ (5
Gip a1 RN RN TR
R/o. 258, Sarat Chatterjee Road, How-2.

Rec:eiv\?c:fli S
Contents Not Ve i 4
TSI Py Sibnath Chakraborty . S% mvedl Clak elouy
Chatterjes Hat PS R/0. 258/1, Sarat Chatterjee Road, How-2.
Howrah Ciy Pulice

Tanushree Chatterjee (Nandi) Tonussee O (\..msq 2.0

R/o. 258/2, Sarat Chatterjee Road, How-2.

Sanijit Nandi Y AR, MORRTR S e frpen
R/o. 253/1, Sarat Chatterjee Road, How-2.

Abhijit Chongdar ml‘m {CL/‘?CJ* v

R/o. 256/1, Sarat Chatterjee Road, How-

Jibesh Chandra Das Ap s, v diant...
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\/Sthe Public Grievance Cell

Wmlsstomr of Police, Howrah

" Town Survey Unit

J The Commissioner

REMINDER
To . 0 e U . Dated : 25.7.2022
: Y »

The District Magistrate, Howrah R ( E1VE ’, - ps

New Collectorate Building’ RO EROS M) LIS '

7. Rishi Bankim Chandra Road

Howrah - 711 101 PoRge 2§ il 2022

Phone No_: 26381826 A/
DISTIICTY Wa ' e

ADM.&DL & LRO, Howrah | FOW"
12, Nityadhan Mukherjee Road iy

Howrah - 711 101

ool HOWA A 1y : 152
gbm Ne, : 641 749 .u}}# A RECE’VED ’ ff?"lL

n e A
3.7 The Officer-in-Charge €9 Jui 2022 }

3, Kartick Dutta Road
Howrah - 711 101

P : 2638-0178.

Howrah Municipal Corporation
4, Mahatma Gandhi Road
Howrah - 711 101

Phone No, : 2641-3636.

West Bengal Pollution Control Board
‘Paribesh Bhawan"
10A, Block-LA, Sector-lil, Salt Lake City
Kolkata - 700 106

28, Nityadhan Mukherjee Road

Howrah - 711 101 EJVED
Phone No, : 2641-2626 CONT Q'l ERIPG
j X
3?2
Respected Madam / Sir, REGEIVED SMCTION
YWFICE OF THE COW!SIONEROF PO

Sub: Gentle Reminder to our Mass Petition vide letter dated 23.5.2022 against filling up of
a Pond/Tank and unauthorized conversion of the said Waterbody in the Holding No.
253 Sarat Chaneqea Road P, S Chanedoehat Howrah 711 102 (Ward No 38)

Please let us know, what steps have been taken from your end
23.5.2022 (copy enciosed), to restrict the illegal filling up of

Sarat Chatterjee Road, P.S. Chatterjeehat, Howrah-711 102 and unauthoriz n of the said
Waterbody. "/ ! ANTA DAS A
: 5 { WRAH SADA \l —: "'-, Contd
s\w: - Reqo NG - szﬂdz / ,<'
oy ey One 0508477/ 34
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This unlawful activity of pond filing s being carred oul tor such a long period of ime with sheer
impunity and withoul any concern for safety of public or concern for law Surprisingly, this is
happening in close vicinity to NABANNA If no action is being taken as of yet. the law abiding citizens
of our society will lose faith on the Administrative Authonties

It will not be out of place to mention here that the Wesl Bengal Pollution Control Board. vide their
Memo No. 735-PG/LD/03/2020 dated 23 06 2022 (copy enclosed) has already directed the
Commissioner of Howrah Municipal Corporation for taking necessary action in this regard but the
HMC authority is unwilling to respond till date, which please note

itis relevant to bring up here that a portion of the said Pond/Tank has already been converted to land
most illegally from its southern side and after obtaimng mulation wrongfully as 253/4, Saral
Chatterjee Road, a multistonied building alongwith a garage have been constructed on the said
portion, which is evident from the journalist's report in "Ei Samay” and also clear from the WBPCB's
Letter dated 30 10 2021 (copies already attached with our Mass Patitton)

We. the inhabitants of Ward No 38, earnestly demand for immediate clearance of garbage and
restoration of the said Waterbody with its actual area. in the interest of local people We hope our
compiaint against legal filling up, steps o reinstate the Waterbody, f filled up and action against the
offender with the ambil of existing relevant act / rules will be taken care of

Thanking you,
Yours faithfully,
Encl : As above
cc . The Officer-in-Charge : ;
Chatterjeehat Police Station Sibnath Chakraborty Sk s th (Clalbye-beyly
749, Saral Chatterjee Road R/o. 258/1, Sarat Chattenjee Road, Shibpur, How-2

Howrah - 711 104

Shyamal Dutta S b AR o Xulﬂﬂx—“
R/o 257/1, Sarat Chatterjée Road. Shibpur, How-2

i P o d
Pradip Kundu

R/fo 258, Saral Chatterjee Road, Shibpur, How-2.

;ﬁt2n<:ﬁMuu

. Shibpur, How-2.

Sanjit Nandi
R/o. 253/1, Sarat Chattenee

09.
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ANKUR SHARMA Chamber: 13/3,Dr. PX. Baneriee Road

Advocate Howrah, PIN—711101
High Court, Calcutta Mob: (+91)9433883322
Email: adv.ankursharmaS9@gmail.com
The Competent Authority
under the West Bengal Inland Fisheries Act, 1984 & Fib o |2029.
The Commissioner RECEIVED
Howrah Municipal Corporation CONTENTS NOT VERIFIED
4, M.G. Road, Howrah -711 101. LAW E,)';;'."P;‘\.X-“\'!’i\."ei-zi?\"i'
HoEALG.
My client : Mr. Sibnath Chakraborty
R/o. 258/1, Sarat Chatterjee Road,
P.S. — Chatterjeehat, Howrah—711 102

o~ Sir,
Under instructions from and on behalf of my above named client | write to you as follows :

1. That my client along with other residents of the area lodged numerous complaints
against filling of water body/pond at R.S. Dag no. 85, 100 and 143, Mouza — Shibpur
Sheet no. 85, P.S. Chatterjeehat (erstwhile comprised in Shibpur P.S.) corresponding
to municipal holding no. 253, Sarat Chatterjee Road { formerly : 325, Circular Road),
P.S. Chatterjeehat, Howrah — 711 102 (Ward No. 38, HMC), adjacent to the State
Secretariat “Nabanna” (copies enclosed for your ready reference).

2. That the said water body is being filled up and encroached steadily. The
perpetrators/polluters stopped their illegal acts of filling and encroachment of the
water body for about a year. However, from April, 2022 the polluters/perpetrators
again started dumping wastes and earth into the said water body/pond aiming at
encroaching a portion of the water body on the southern side.

3. That the said filling and encroachment of water body/pond is not only against
environmental norms and laws but also is a sheer violation of section 17A of the
West Bengal! Inland Fisheries Act, 1984.

4. That the said water body/pond was also used by local residents for pisciculture
activities. However, now due to excessive pollution fishes are unable to thrive in the
said water body/pond.

5. That you are well conversant about your powers under section 17A {2) empowering
you to take over management and controf of any water area in the circumstances
stated therein. The West Bengal Inland Fisheries Act, 1984 also provides for penal
actions against the polluter/perpetrator.
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. | am instructed to convey that you are requested to take sterns steps as you are
empowered under the West Bengal inland Fisheries Act, 1984 including taking over
management and control of the said water body upon due inspection at site aiming
at restoring the water area and making it fit for pisciculture activities, failing which
my client will be at liberty to take legal recourse and you shall be responsible for any
costs or consequences resulting thereof.

. A copy of this notice is retained at my office for future action/reference as may be
required.

Thanking you,

Advaocate




MKUR SMM | Chamber: 13/3, Dr. P.K. Banerjee Road 62

Advocate Howrah, PIN-711101
High Court, Calcutta Mok (+91)9433883322
: Email: adv.ankursharma9@gmail.com
: o8 Date : 29.09.2022
The Competent Authority i
under the West Bengal Inland Fisheries Act, 1984 &
The Commissioner

Howrah Municipal Corporation
4, M.G. Road, Howrah—-711 101.

My client : Mr. Sibnath Chakraborty

R/o. 258/1, Sarat Chattgriee Road,
P.S. —Chatterjeehat, Howrah — 711 102

Ref : My letter dated 26.09.2022.
Sir,
Under instructions from and on behalf of my above named client | write to you as follows :

1. That there were some errors in the previous letter dated 26.09.2022 (copy of the

said letter is enclosed herewith for your ready reference). The LR. Plot numbers

- were inadvertently stated as R.S. Plot numbers. May kindly also note the R.S. Plot
numbérs of the water body as plot nos. 89, 90 and 118,

2. A copy of this notice is retained at my office for future action/reference as may be
required.

Thanking you,

.l | A Stn—

Advocate
TR

CONTENTS NOT VERIFIED
LAW DEPAPS"MENT
H.M.C.

Encl : As stated above.
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HOWRAH MUNICIPAL CORPORATION

Survey Department. 6™ Floor. Annex Building
Howrah 711 101
lel:X~91-33) 268-3211-13.
WEBSITE: www.imyvhime.in,
EMAIL: suney ¢ m hine.in/hme.survey249@gmail.com

No: AE/SVD/142/2022-23 Date: 15/10/2022

To.

Sri Biswanath Chatterjee

Sri Haribhola Chatterjee

Sri Dipak Krishna Dhara

Sri Kanailal Hazra

Sri Nemai Ch. Hazra

Smt. Sabita Mukherjee

Sri Madan Mohan Sett
(HMC Recorded Owners/Occupiers)
253, Sarat Chatteriee Road
(325. Circular Road)

Police Station: Chatterjeehat.
Howrah—-711102.

NO YR L~

Ref: Letter received dated 26/09/2022 of Mr. Ankur Sharma {Advocate) *Enclosure

Sub: Cleaning up of a waterbody located at Holding no. 233. Sarat Chaterjee Road
(Formerly: 325. Circular Road). PS — Chatterjeehat. Howrah— 711102. Ward No. 38.

Sir.

In reference to the above said subject matter you are hereby directed to clean the entire
waterbody and remove all the weeds as soon as possible because. it has been filled with water-
hyacinths, mud and mire. and this has become a potential source of environmental pollution.

Thanking you
Yours Faithfully
*Enclo: As stated above
Sd/-
Assistant Engineer (Survey)
" Howrah Municipal Corporation
Memo No: AE/SVD/ 142/1-5(0Ly/22-23, Date: 15 10 2022
Copy forwarded for information:-
1. Commissioner, HMC.
2. Secretary, HMC
3. Executive Engineer (Survey), HMC.
Wur Sharma (Advocate) e
5. Office copy. P o A?( >
L {,’I-— \ lA
r'Ny Assistant Engineer (Survey)
I A Howrah Municipal Corporation
] 3 AL
; sl v.‘i\': ’ Aorrmeen @ prever.
:"\:‘.")' D'fi!-“ . T PARBINIR AL SSOrP oL st



HOWRAH MUNICIPAL CORPORATION

Survey Department. 6" Floor. Annex Building
Howrah 711 101
Teli(+91-33) 268-3211-13.
WEBSITE: www.mvhme.in,
EMAIL: survey@myhme.in/hme.survey249@gmail.com
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No: EE/SVD/141/2022-23 Date: 15/10/2022

To

Officer in Charge
Town Survey Unit

3, Kartick Dutta Road
Howrah- 711 101.

Ref': Letter received dated 26/09/2022 of Mr. Ankur Sharma (Advocate).
*Enclosure

Sub: Information seeking for present owner/occupier of a waterbody located at
Holding no. 253, Sarat Chatterjee Road (Formerly : 325, Circular Road),
PS —Chatterjeehat, Ward No. 38, Howrah 711 102, as per LR record / map
including demarcation of the tank portion at the site.

Sir,

In reference to the above mentioned subject & the letter in reference you are
hereby requested to ensure demarcation of the area of the waterbody and let us know
present owner/owners of that premises no. as indicated above from your office records
as soon as possible, because it has been filled with huge quantity of water-hyacinths,
mud and mire, leading to severe environmental pollution.

Thanking you.
Yours Faithfully

*Enclo: As stated above a
Executive Engineer (Survey)
‘Howrah Municipal Corporation

Memo No: EE/SVD/141/1-5(0))/2022-23 Date: 15/10/2022
1. Chairman, BOA
2. Secretary, HMC

3. Assistant Engineer (Survey), HMC ) \o
Sharma o m eer (Survey)
5. Office Copy. Howrah Municipal Corporation

EXECUTIVE ENGINTER
wurvey Deoartmen:
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AN KUR SHARMA Chamber: 13/3, Dr. P.K. Banerjee Road
Advocate

Howrah, PIN -~ 711101
High Court, Calcutta Mob: (+91)9433883322

Email: adv.ankursharma9@gmail.com

Date : 19.1.2023

The Competent Authority
gﬂde(r; the West Bengal Inland Fisheries Act, 1984 & ﬁTY
e Commissioner 39 |0 2083
Howrah Municipal Corporation RECEIVED
L O i CONTENTS NOT VERIFIED
i LAW DEPARTMENT
H.m.C.

My Client : Mr. Sibnath Chakraborty
R/o. 258/1, Sarat Chatterjee Road

5 P.S. Chatterjeehat, Howrah — 711 102
ir,

Ref : My letters dated 26.09.2022 and 29.09.2022 regarding filling of water body / pond
at R.S. Plot Nos. 89, 90 and 118, Mouza - Shibpur, Sheet No. 85, P.S. Chatterjeehat,
Howrah - 711 102 (Ward No. 38, HMC), adjacent to the State Secretariat “Nabanna”.

Under instructions from and on behalf of my above-named client, | write to you as follows :

1. In continuation to my letters dated 26.09.2022 and 29.09.2022 (copies attached for your
ready reference), | bring to your kind notice that the water body has now got entirely covered
in water-hyacinths. Local residents are still dumping garbage into the water body in spite of
noticing 4 (four) nos. of cautionary banners installed by your office.

2. ltis pertinent to mention that neither stern steps nor any proceedings have yet been initiated
from your end as required under the West Bengal Inland Fisheries Act, 1984, thereby
appearing to me that you are abetting similar illegal activities in and around the city area.

Under the circumstances, you are requested through this letter to initiate appropriate legal actions
as warranted under the Act against the said illegal activity in the interest of honouring the law as you
are empowered under West Bengal Inland Fisheries Act, 1984 in 10 days time to avoid any
inference that you are with hands tied in the face of undue pressure from the persons associated
with the perpetrators of illegal activities in the city.

Contd.. 2
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In case of your inaction and/or non-action, my client shall have no other options left but to approach
the judiciary to seek redress, and you shall be held responsible for all consequences thereof.

Thanking you,
H "IBNOTNI8s upawi Lilt&N : M—SA’\"’
| ' Advocate
Encl : As slated above i T N 7
K i1}
i ¢ U oAN 4V
: ; Q
ceC: g L‘:‘ﬂ'v"'i'. {_,3 V {f\r‘t L}"Jl“ 1
« The Secretary P E——
Department of Fisheries ¥ rern
Government of West Bengal mﬁ-’ E D
‘ Eni o,
\4./ The Chief Environment Officer

Department of Environment
Government of West Bengal

‘4 The District Magistrate

Howrah o S el VW Tarifled |
. {

\4./ The AD.M. & D.L. & LR.O.

- Howrah : & ATE ’
A RN - 2% pgmon
8 The Member Secretary [ WJ 1%
West Bengal Pollution Control Board i -
-~ B ' The Commissioner of Police, Howrah -
- ™~ -Howrah Police Commissionerate
D(JL s - For kind information and taking necessary steps.
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Dated : 06.06.2023
To
The Corfipetent Authority
Unpder the West Bengal inland Fisheries Act, 1984 &
e Commissioner
Howrah Municipal Corporation
4, M. G. Road, Howrah—711 101.

Ref : Complaint against filling up of water body/pond at R.S. plot nos. 89, 90, 118,
Mouza-Shibpur, Sheet no. 85, P.S. Chatterjeehat, Howrah - 711 102 (Ward no. 38, HMC).

Sir,

| lodged complaints against filling of water body/pond at the above-mentioned dag nos.
through my Learned Advocate vide his letters dated 26.09.2022 and 19.01.2023.

H.M.C. officially carried on an inspection at site in October, 2022 and subsequently cleaned
portion of the said water body/pond. Some banners were also installed by the H.M.C. drawing
attention of the general public towards the fact that any damage to the water body will attract penal
actions.

The quality of the water body/pond improved after intervention of the H.M.C. However,
suddenly since 20.05.2023, some unidentified persons have started dumping garbage and earth into
the said water body/pond.

The condition of the water body/pond has started deteriorating all of a sudden. All banners
installed by H.M.C. have been dismantled by miscreants. It also transpires that the owners of the said
water body/pond are trying to gradually fill the said water body and sell it off.

In view of above, you are requested to take stern legal steps to protect the said water
body/pond. May kindly consider taking possession and control of the said water body/pond from its
current owners for protecting the said water body/pond.

Thanking you,

Truly yours,

w1 TR | Sl B hssle 'bdff ,

Sibnath Chakraborty
258/1, Sarat Chatterjee Road

| PS. Chatterjeehat, Howrah— 711 102
: m 7 3 BT I Mob : 9831394819
AECEIVED |

 moptent Nn Verified

Encl : Letters as stated above.

cc: B
The District Magistrate (—“*"—h7’ 0 b JUN 7323

wrah
. : DISTRILI MAGISTRATE

\A{e Commissioner of Police ~OWRAH i
Howrah City Police ,
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Dated : 14.03.2024
To .
The Competent Authority
Under the West Bengal Inland Fisheries Act, 1984 &
The Commissioner
Howrah Municipal Corporation

4, M. G. Road, Howrah — 711 101.

Ref : Compilaint against filling up of water body/pond at R.S. plot nos. 89, 90, 118,
Mouza-Shibpur, Sheet no. 85, P.S. Chatterjeehat, Howrah — 711 102 (Ward no. 38, HMC).

Sir,

| lodged complaints against filling of water body/pond at the above-mentioned dag nos.
through my Learned Advocate vide his letters dated 26.09.2022 and 19.01.2023, and my letter dated
06.06.2023.

H.M.C. officials carried on an inspection at site in October, 2022 and subsequently cleaned
portion of the said water body/pond. Some banners were also instailed by the H.M.C. drawing
attention of the general public towards the fact that any damage to the water body will attract penal
actions,

The quality of the water body/pond improved after intervention of the H.M.C. However, again
since 20.05.2023 some unidentified persons started dumping garbage and earth into the said water
body/pond. | again lodged compliant vide above referred letter dated 06.06.2023 as a result the H.M.C.
and/or owners of the pond cleaned the water body/pond.

The pond was healthy for few months, however, from 6" March, 2024 some miscreants and/or
the owner of the pond have started dumping garbage and earth into the pond during the wee hours.

The condition of the water body/pond has started deteriorating again. The owners of the said
pond are attempting to sell the pond to some persons who were found to be carrying out a survey of
the pond on 10.03.2024.

in view of above, you are requested to take possession and control of the said water
body/pond from its current owners in order to protect the existence of the said water body/pond.

Thanking you,
Truly yours, 1;1

Skt Clralyelogl ©

Sibnath Chakraborty
258/1, Sarat Chatterjee Road
PS. Chatterjeehat, Howrah — 711 102
Mob : 9831394819

Encl : Letters as stated above.
~k Bes~
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Dated : 18.12.2024)0 |

To 5

The Competent Authority RECEIVED /9 -1 "%
\/Udedﬁe West Bengal Inland Fisheries Act, 1984 & CONTENTS NOT VERIFIED

The Commissioner LAW DEPARTMENT

Howrah Municipal Corporation H.M.C.

4, M. G. Road, Howrah ~ 711 101.

Ref: Complaint againstvﬁlling up of water body/pond at R.S. plot nos. 89, 90, 118,
Mouza-Shibpur, Sheet no. 85, P.S. Chatterjeehat, Howrah - 711 102 (Ward no. 38, HMC).

Sir,

| lodged complaints against filling of water body/pond at the above-mentioned dag nos.
through my Learned Advocate vide his letters dated 26.09.2022 and 19.01.2023, and my letters dated
06.06.2023 and 14.03.2024, :

H.M.C. officials carried on an inspection at site in October, 2022 and subsequently cleaned
portion of the said water body/pond. Some banners were also installed by the H.M.C. drawing
attention of the general public towards the fact that any damage to the water body will attract penal
actions.

The quality of the water body/pond improved after intervention of the H.M.C. However, again
since 20.05.2023 some unidentified persons started dumping garbage and earth into the said water
body/pond. | again lodged compliant vide above referred letter dated 06.06.2023 as a result the H.M.C.
and/or owners of the pond cleaned the water body/pond.

The pond was healthy for few months, however, from 6™ March, 2024 some miscreants and/or
the owner of the pond started dumping garbage and earth into the pond during the wee hours. Again,
after lodging my complaint on 14.03.2024 the pond was cleaned by H.M.C. however, since 25"
November, 2024 the pond is being dumped with garbage.

The condition of the water body/pond has started deteriorating again. After every complaint
the situation improves but again after few months miscreants starts dumping garbage into the pond.
Stern and effective steps need to be taken in order to curb this ongoing menace. The only solution to
curb this menace is taking over possession and control of the said water body/pond by your office.

In view of above, you are requested to take possession and control of the said water
body/pond from its current owners in order to protect the existence of the said water body/pond.

Thanking you,
Truly yours,
Qi it CAaksabls
Sibnath Chakraborty

258/1, Sarat Chatterjee Road
P.S. Chatterjeehat, Howrah - 711102
Mob : 9831394819




Y /LAXMIKANTA DAS),
Q) [ HOWRAH 8ADAR |
-~ a |
! \ Reqd No  €0/2007 |

C \ Q Q f

> " Y &
£ \Eory Date 3803w 027/

n






2025/4712 107:31

- H




%

i

gl

0£:L0 ZL/vISZOE,




%‘5
‘gﬁw Yo Hom'ble NoKowad  Geon Taibandd %

O.A. No. of2024 '3

Appellant /Applicant/
Petitioner
-Versus-

Respondent / Opposite
Party / Defendant

Vakalatnama on behalf of %\\moﬁk C\v\m\(mbO#a (ﬁ-PfLwJB

Know all men by these presents that by the Vakalatnama I/We appoint the
Advocates noted below or any one of them, my/our lawful
Advocate/Advocates for filing Memorandum of Appeal or Application or
Petition for entering appearance in the above matter for appearing in,
conducting and arguing in the same, for moving the Court in any matter
connected therewith, for preparing the paper-book in the case and for
putting the papers, petition. etc. on my/our behalf for filing or taking back
fresh suits etc. for signing and filing petitions of compromise in connections
with the said matter and for taking copies of paper from the record and I/'We
further say that any act done by my/our said Advocate or Advocates or by
any of them after accepting this Vakalatnama shall be considered as my/our

own true and lawful act.

And I/We further hereby agree and undertake to pay the said
Advocate/Advocates his or their fees as settled all other sums that may be
necessary to carry out his requisitions of the Court and otherwise to enable
the Advocate/Advocates to conduct the case properly. Failing which the
Advocate Advocates after notice to me/us will be at liberty to withdraw
from further conducting the case.

IN Wl’l':IAESS WHERE OF I/We sign and execute this Vakalatnama on this
the 2 dayof n’?'h } 2028

NAME OF ADVOCATE
ANKUR SHARMA
Ao yeot = M\ o)
Lill S IR AR AR
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